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CENTRAL AailNISTRAirJE TRIBUNAL, PRINCIPAL BENCH
N EU QELHI

n .A . No. 599 of 1991

New Eplhi, dated the Hth December, 1995

HON'BLE I*1R. S.R. AOIGE, F1EM3ER (A)

HON'BLE QB. A. VEDAWALLI, nETIBER (3)

1, Shri Gyanendra Singh
s/o Shri RampSl Singh,
Cx-Additional Booking Clerk,
Railway station patehgarh,
North Eastern Railway,

2, Shri Gob in d prasad,
s/o Shri Krishan,
Ex-Additional Booking derk,
North Eastern Railway,
Railway Station,

3, Shri Av/desh Kumar Oibey,
s/o Shri H.K. Oubey,
Ex-Additional Booking Clerk,
North Eastern Railway,
pa rrukabad,

P res en tly;

qr. No,733, Block No, 0,
Sarojini Nagap,
New Delhi,

(By AdvADcate; Shri B,S. Mainee)

VERSUS

1, Union of India through
I the Secretary,

ninistry of Railwayf,
Railway Board,
Rail BhauSn,

New Delhi,

2, The General napaggr.
No r.th-Eastern Railway,
Go rakhpur,

3, The Qivl, Railway manager,
North-Eastem Railway,
IzatWagar,

(By Advocate: Shri P ,S , fiahffidru)

APPLICAN TS

RESPON OFNTS
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ORDER (ORftL)

9HON *BL_E WR. S.R» ^ t.ilSlS.^-(A)

In this application Shri Gyanandar Singh

and tuo others a^i seeking re-en gag an t and

and thareafter grant of tenporary status tousrds
BVtfitual regularisation Sg Booking derks.

2 , Shortly stated the case of the applicants

is that in accordance with the schene foimulated by

the Railway Board they were appointed ag Mobile
Booking aarks during 1983-85, and at any rate

prior to 17.11.8 6 and served ag such for different
Iffigths of time during the above period. They state

that pursuant to the Respondents* letter dated

17,11.8 6 (Annexure A-1) they uere d isjfigag ed f rom

service. They further state that thereafter

several Mobile Booking Clerks similarly situated •

filed 0.A.s in the Tribunal praying for re-eng ag an en t^

were alloued, and the SLPs filed by the Respondents

against the Tribunal's directions were dismissed

by the Hon'bl e Sup ran e CJourt. They state that their

case is on all fours with those cases and therefore

they are entitled to similar treatment.

3, The Respondents in their reply, acJnit

two out of three Sj^plicants did work with them ag

Mobile Booking Clerks, although the exact length of

service put in by than is disputed. In the case

of the remaining applicant, it is denied that he

evo^ worked with the respondents ag MoBile Booking

Cl erk.
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4, Be that as it may, applicants' counsel

Shri nainea has been draun our attention to the

Hon'ble Supreme Qaurt's judgment dated 27,7.95

in SLP No, 14756-61 of 1993 and connected cases

in UOI & Ors. Vs. P,K, Sriv/astav/a & Ors, therein

they ha\/B reiterated the Tribunal's directions

given in Usha Kumari Anand's case (AIR 1989 (2)

CAT 37) and directed the appellant (UOI) to

examine each of those cases in accordance uith

the directions given in Usha Kunari's case (Supra),

5, Furthermore* ue note that the Tribunal

in its judgment dated 22,11,95 in OA-2731/91

Arvind Kumar Vs. UOI in which the facts are not

dissimilar with tie present one^held that the

applicant was entitled to the relief claimed

and following the directions giv^n in Usha Kunari

Anand's case (Supra) directed the respondents

to re-aigage the applicant within three months

and thereafter consider the applicant's prayer

for roQularisa tion, in accordance with rules, for

which purpose* the service of 62 days put in by

him was to be counted towards absorption.

6, In the result we dispose of this 0,A,
'1 fk /5r

with a direction to^ej^mine the cases of the three
applicants forthwith^and in the event that they

have put in any service as Mobile Booking Clerks

prior to 17,11 .86 (firespective of the length of

actual service* because in P.K, Sriv^staya's case
(Supra)
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the Hon'ble Supreme Court has held that the

period of service put in^is itself not relav/Snt)
to re-ffig«ga the applicants ai Mobile Booking

Clerks uithin three months from the date of

receipt of a copy of this jucfemfent.

7. Thereafter the respondents will

examine the status of the applicants towards

grant of tenporary status and eventual

reg ula risa tion, in accordance with the relsvant

rules and instructions on the subject.

8. No costs.

(OR. A. \;eoA7ALLI)
Member (3)

/gk/

(S.R, ADIG/e)
Menber (A)


